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Sri Jagat Jiban Pr&uraj, aged alut 49 years, 
Son of late 13iswamb,r Prth,iaj, T.G.T. (L3ioogy) 
'ndr1ya Vidyalaya No. I, Uiit...IX, dI1ulDanos.;-ir, 
Dist.iIiwda 

Applicant 

Iii O.o44pO3 

Sri Satrugirna Pradha, aged shout 46 years, 
Son of late Nadh,ha Pradhon, T.J .T., r•tortiatjcg 
iOndriya lidyalaya No. I, Uiit.IX, Shubanesr, 
Djst.rnrda 

Applicant 

iN J2p 

Njri,arna Roth, aged abaut 47 years, D/o .late 
Jagadish Chandra Rath, indriya Viclyalaya, 
Nurda Road, Jatni, Dist. Nurda 

Applicant 

Snt.Sunanrj- I1h,jnty, aged atout 43 years, We. flgbinaroyan no utray, .1 . ,T ('Jiris), tndriya 
lidyalaya, Niurda Road, Jiatni, District_ Nurda 

A p1 leant 

Sri Rahinarayen Routray, aged about 47 years, 
S/o. late -anacliiar Pout, I? . .T. ltndrjya 
"idyalaya, diurda Road, Jatni, Dit_ Nurda 

Applicant 

Sibanarayan Sahu, aged about 45 years, S/o.Dr. 
Babajt Charana Sahu, 	n'3riya /idyaiaya I'Io.2(RPF) 
ElhUooneswor, Dist_ i1jurcla  

Applicant 



ran : 	L -L1. a I 1J 	i:a, 	j:l LbOn L 4 	y  
3al a Clianrira Nis ira, Primary 'B acC r, 	rriya 
Vidyal aya, 	urda !oa:I, At/L'O/P_ Jatni, Dist... hurda 

I'p1icant 

LLa2P_? 

IIinatj Scirnal, afed about 47 ye ars, I/o. 31 ava 
1ma.r arnal, Prim.iry I1 a'i. r, t nd ny. VIdy al iya, 
i nrc! a Road, \L._ Jatn j, 1)is L_. 

Anplicant 

Geetarani Dvi, aged about.. 4.5 years, /o. 
3u:Iarsan Padhi, Primary 1 ichr, 	nr1r1ya 
Vidyalaya, iiurda Road, At/PO/P3-Jathi 
D!st_ 1iurda 

S.. 

Advocates for ti'i Applicants 
Appi icant 

tVs .J ifla/bliciflty 
D .1bhanty, 

K.0 •!ljshra 

IVs .D.1•i .Nishra 
• 

J .ia.in 

.3 .i:•  anunqo, 
U .ingh,I!.R. 
1'har.in 11, 

1 • 	ftiion of India rposon ted tiirog!i its Commissioner, 
iëndriya "/idyal aya 3ançithan, 113, Institutional Area, 
Sahced Joe t SinqN Hang, ic.i D3111i 

2 • 	tssistan(. Commissioner, •1 ndriya Vidyalava Sangathan, 
I3DA Colony, Laiiisagar, L3hubaneswar757OO, 

Djstiu.rda 

3. 	Principal, [ndriya Jidyalaya No,1, 	1t-IX, 3hubarswar, 
Dis L i1urda 

1. 	Principal, - On]niya \Tjclyal rya No • 2 (CRPF) 31!jubcineswar, 
Dist- i.hurla 

5. 	Principal, i'endriya iidyaiaya, :urda Road, At-Jatni 
DistricL.. arc1a 

Respondents 
(in all tI 	Os) 

i3y the IVJ.VOCCUCS (in all th Os) 	1r.Aslio3: 	hanty 
. .Ja7aJZ 

1/ 



in 	tIi 	)oVO flfltjoed nine 

OrjqjnaJ ArDeljcatjon$ the facts and circumsts the cause 

of action and the points to be dccjdcd being one and the sQme, 

we are inclined to pass a common order, the ratio of which 

will JY aeplicahic in resect of each of the nine O\s. For 

the purpose of convcrLjenc3, jqe, in the instant common order, 
to 

deal with 0 ... ho .33/ 2003, by referr].nt1ie facts and 

cjrcumtances as eneraj therein. 

2. 	Ap1icant (Shri Jagat Jiben Praharaj), a Trained 

Graduate Taachcr (in short T.L. .T.) (ulology) of rondriya 

Vidyalava (in short (.a) N0.1, Bnubanesr, in this 

Original Application lder Section 19 of the Mministrative 

Tribunals Act, 1935, has assailed the decision taJn by 

the RC$ofldcntsDeparjient in assjgnjnc a QOrruliOn Code 

(Code No.397) in respect of 	I311ubaneswar, I'lencheswar, 

arda and Cu(acJ. 1ii has, accordingly prayed to quash 

the station seniority list circulated by the Respondcnt5 

under ?nnexure._5. It is hi further prayer that this 

Tribunal may be pleased to direct the ROs;ondents_Departnpnt 

to tahe into account his station seniority with ef fact from 

the date he joined the present place of posting. 

2. 	The facts in nut shell are as follows. 

The applicant started his career in  .•f. with 

effect from 2.9 .1974 at I3alasore. On his promotion as T.5 .T, 

he 

 

"'as postd to i.J., flalkápuran (Vishakpatnarn) and then 

to hiiurda fload in 1980. It was only in June, 2001, he was 

transferred, at his reqtnst, to i.. 10,1, 3I1u1- 3nes.,ar. 

It is also admitted that to "7s t 13hLihatiosuar, orn at 

( 
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Maiicheswar, One at Cuttac, and one at IQ'unla Road were ' 

trerto(3 as sop -ir,i to 	tjOfl, h:tthq COn aii jqniI 

separate Code I10 . (oc 7 	31u:ineswar & Fiinchosw,:ir, 

096 - Cuttaclz end 104 - Lhurda Road). By virtue of (.J. 

Sanqathan letter No F . 1_1/200 3_ 200 4/13(tt .111) rIated 

14 .6 ,2002 (Anne:ure_5), the Resnorvionts p1isbOd reVised 

station Code in respect of I 1.11 0.1(UnitIX), !]hubanoswar 

and i(.'/.i.2(J .R.!? .? a), Bhubaneswar, CuttacJ, I1iurda 

Road and L•3anchesr and Clubbed all the Vs in these 

placed under one Station Code - 097 and directed that 

all the teaching and nonteaching etaEf of the 1 7s to 

register their requests for transfer for the zccademic 
in to rins o: i 	chanqad station codO 

Year, 2003_2004 On receipt of this letter/circular, 

the appl icant roresentel to lsondents.parnt 

orayinq therein not to 'treat: his station senjorjt7 at 

Oliunanosuar "retroSeectjvely" (i.e., from the (Iate i Ic 

joined at Iiurc1a oad) so as to r9jsturb him during 

2003-2004, on the ground that he hs been transferred 

to (3hu1)afleswer (i.l.Io.1) from iurda Road at his own 

request for the education of his daughter, who is 

physically handicapped. lie also urged that Cuttck, 

Bhubancswar, tIanchieswar and Iurc1a Bowl are cljLfsEeront 

towns/cities and tha benefits of 	and C 0 .. as 

admissible either at Cuttack or at l3iiueneswar are not 

available at iThirda Road. Iz further pointed out that 

because of this reason i(-J., Cuttack and K.!., Charbatia 

and/or K.V.Copalpur and K./.rhianour which are 

neighbouring towns/cities have not been clubbed 	• 

further srnitted that as per the terms end guidelines 



regulating transfers, a station has been defined as 

'ny p1 a 	or a group of p1. nrs w I h in onn urhn 

TIiese cities, viz., i ubaneswar, Cuttack, 

xurda, the applicant has alleged, do not fall within 

the same urban conglomer.tjoni. The ipplicant, has, the r3:Eorc 

alleged that as the new Station Code No. assigned in 

respect of tIiO said Cities/town'. is not in conformity 

with the dofination of station, as stiu1abed in the 

guiolines, the letter/circular dated 14.0 .2002 (nnoxure5) 

is lile tu be quashed being fraught with non apolicatlon 

of mind. 

3 • 	Ti e Pspondents.DparLrnent, by opposing the 

prayer of the apolicant,hiavo pr:iyd for dismissal of this 

Original Aoplicatien. They have sUDmiLtC)d that the 

applicant was dcclared surplus on the basis of service 

rendered by him in the ifg, coming within one station 

Code of F3hubaneswar, for the puroso of redeployment 

of sbafi when such sur'lus sta Could not be adjusted 

within that station. In other words, the Piesondents 

have admitt-Od that they have taben into accouit the 

length of service rendered by the applicant both at 

;Iiurdd Poac3 and 13iiubiiCSwar. Respondents have also 

explained the rationale for clubbing these three 

stations into one station, which in their opinion, is 

to bring iiformity in t1 size and extent of a station 

on all India basis. They have further pointed out that 

because of assignment of indepdndent station status in 

respect of these three places which are in the close 

proximity to each other, somO members of the staff are 



able to secure posting at nearby placc and thereby 

deriv- inq unintended bone JLs at the cost of other 

employees, who belong b, these places, but are posted 

far away. As the citi':!s/`t:)Ivn3 of Thubaneswar, Cuttack, 

Manchiesr and Liurda fload are situated in neighhourihg 

areas, living faclljtieg being almost similar, the 

Re sponden L have deci1ed to 0omI-) jn0/iTt--2rqQ or agglorrierate 

those places into one station for the nureose of 

transfer. On the question 	whether combining/irergjng 

three st;lti)nc into one station will h 1,e adverse 

eflect On som of uie employees serrinq in the station (s) 

with higher rate of allowances ( 	(1s situated in 

sorre of these olacos - 	the higher rate of allowances 

are admissible and in some places lower rate of 

allowances are admissible), the Respondents have submitted 

that Oven before this decision can,:, into being, the 

incumbents were liable to be transferred from one station 

with higher rate of allowances to another station with 

lower rate of allowances and vice versa; md therefore, 

it is irrational on the part of the applicant to say 

that by introducing a common tation CodO 	(097) 	any 

prejudice or any adverse consocruence is being caused 

to anyone. Respondents hvC also refuted the cla!m of 

the applicant that his station seniority should be 

Co Ufl ted w .e • f • 1 • 7 . 200 1 ii1 men he jo inc d at K.V No • 1; 

Bhubaneswar. They have laid great emphasis on the fact 

that the aplicent having served in and around 

i3hubanesm-iar for last 23 years, the claim that his 

station seniority should be talan inio account w.2 .f. 



1.7.2001 when he joined at 	 3hubanewar is 

clovoid of fliorit. 3asinq on thns C
Respondents jroins the 

have opposed the prayer of the appljcan-b, as made in 

this Original Application• 

y have heard the learned counsel for the 

applicants appearing in all these nine Original Applications 

and the learned counsel apearjng on hohcilL of Fndrjya 

Vjc1ya1aa Sangathan seratajy and also perused the 

maLcrjals available on record, including the circulars 

issued by the RCSpondonts par•bcnt from time to time, 

rogarc!ng annual transjer policy as well as the transfer 

guidelines Lo1loyed by them. 

The crux of the mator revolves round the point 

whether assignnt L a common station code by mering 

Uhubaneswar, flanchcs war, 	urda Pj ad and Cut tack into one 

station code'for the 	of trajisfor from the year 

20O32004 is valid in the eyes of law, rii other issue 

raised in this applicati,n is whether the 1etter/cjrc ular 

dated 14.9.2002 (4exure_5) morqjn thrc stations into 

one stajn code w.dl 1-iave retrospectjvo or prospective 

application for t1i pUrpose of counting station seniority 

of the errployeos  who are in position in the 	s in these 

s tabions as on 1,1.9.2002. 

According to the tes and conditions of seiice 

of iZ.1. em31oyee, all carry an all mdii transfer liability 

de end Lug Upon the admini,s tratjve a xjqenje , organis ational 

reasons or on rejuost. It has hon notified in the 

guidelines that 'Thc dominant consideration in eficcting 

transi:ors will be administrjLjvo CxigCncjs including 
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tue nOed to maintain continuitY, ilbintcrruntod accademiC 

SCI 0d Ule 	an,J 	u ii. ity of' 	to : 	ii i 	arid 	L 	U iiL C xLCn b 

individual's iteest/r:!ut 	shill be sUbservient". It 

has also been statCd tiinrei.n that the maximum period of 

sta'T at a station shall generally not CxcOOd 3 years. 

They are, ho2vor, liable to be transferred even belore 

completion of the aforesaid period depending upon 

org anisatioflal interest or adminis tratiVe exigencies C tc. 

They have also developed a p0lflt system for determining 

entitlement of an employ03 for transifer and those 

enbiticrnenb' points hv0 been notifiOd 	iio. The transfer 

guidelines also provide for Lran icr on rec1u3L as well as 

on mutual basis. 

7 • 	The i3spofld0flt 	iii 	L;jr corn tar and 	the ir 

learned counsel, during the oral aruinents hav3 dilated 

on the bckgrou1nr1, which 10'] to clubbiiig those three 
or 	LI 0 Nl i o n do n L s 

stations into ono,  station cudC. The learned oounselLdrow 

our attention to the tran3for guidelines and stated that 

for adminiStrati.\T0  reasons, 	tilO RCSpQfldCfltS groupped 

KS located in and around tiiO metropolition citiCs under 

one station code. For example, Delhi Station Code fl.213 

inClUd5 the 	s situated in Jharodakalefl, Gurgaon, 

Ghaziebad, Noida, Faric1)ad end 	iindoi:t, which are the 

c1tj/to 	in neighbouring districts of. Delhi. SimilarlY, 

the Station Code 	blkata N o.153 contitUt5 the 1 Zts 

situated in }3arrac porO, 	Iclihiaporo, 	nchrap,ar)1fld 

akinara etc. TIC
Station Code No.024 of h3angalore covers 

ZJs not only in the main city, but also the 	sitiitcd 

far 	-md away from 	3engalore 	cit1, 	ifs 	, 	Jalailalli, 
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Yelahanka aLa, Sjrnj].ar is the case with Chennaj t:arirxj 

StaLion Code No.382, which o comoases the lUs sjtuted 

at Avadi, Tambararr and Ninanibakain eLc. (outside the 

mO tropo 1 ih of Cho no ai). As re p ard s (St at ion Co do No . 131) 

t110 Responilonts have clUbbed 1U5  located in Thane, Panvel 

and Ambranatli into one station Cdo. The learned counsel 

for the tespondonts thus sUbmitted thaL compared to the 

000ve conglomerabjon of Is of the metros, the composition 

of iih)flosyar 3tation Coda ho .097 comerisios Dli ubones war, 

ILanches'.jar (which is notiiina buL an appendix of 3hu1baneswar) 

Cuttack and iurda Road can by,  no stretch of imagination 

be called unreasonable or uuint.cllicijbleclassification. 

In feeL out of 5 '-2Is in those stations, already 3 Is, 

viz., 	1,10.1 and 2 at Biiubanes'j;ir and I at rLanchCswar 

are lievini a common co0. 
raised in this O.A., 

8 • 	 have q.jjen our bst. Lho1its to t:lio i3sue34 

e hazo closely analysed the facts olacerl bcEorc US and 

see lot of force in th:3 arl InItS of Lhu Respondents. 

also agree that Lhu objective behind inerping those four 

places into one code can hardly b fauib:d • Thus Jzoaaing 

all these factors in view as also bhe 	 Sb.Urjht 

to be achivod by LiiO RCpond0n Ls in reclassifying places 

in and around hiiubaneswar into a comon staLion code cannot: 

be calico in C!UO5 LiOl) nor be hO 	as irraLional . In the 

transfer guidoliiios, the word 1 ,13tationl has }yOOn 

deficd to Man " any place or a. rTrou-n of places within 

the urban applomeraLion'. IL is the case of the apolicnt 

that CuLtach: vvi J:iurda do iioL form parL of urban 

conglomeration o[ ahubaneswar. In ma!Ing ti.Ls sL Wonant, 
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t[(i a)plicanLs lLVi coiuijLLod ]11 0 rror 0C:Iu52 Lhe 

(ICLiflit.LOfl of station iVCfl 	as a qroflp of places \riUlin 

any Urban aggior1Trabion is not sucoept.Lbi'e to any,  narrow 

moaning/connotation. The disctionary tnoenin(j of the word 

'vIJg1onioration ', according to Chamb&: rs English Dictionary, 

is 	(0110cL10fl in te a mans; to grow in Li 	mans; cuister, 

a volcanic rock containing irregular fragrrrrit&'. In other 

words, it means that for forming a station the pcscndents 

have reserved their right:- to ma 	a bunch of the urban 

areas • ;s the cjtjrs of Uhu')anoswar inclUding I'Leneheswar 

and Cuttack as also lburIa Road are urban areas which have 

boon put tigo thor, the Thspond :rmts haio made a stat-ton by 

groupping those urban areas into a common station Code 

I1 .001, as nor tii3dofjriitjon of time term Sbatjon. This 

is the principle that p find the fl3onrIonts have adopted 

in grouo'incj the station.,., in metro areas, li}, Delhi, 

bikata, i3onrjalore, iiurnbai and 	 '..T2 are satisfied 

that making the now station by erouoing four places into 

one and assigning a Comiori station COdO (13hubaneswar_007) 

is in conformity with the definition of station as given 

out in the transfer guidelines. 	also see no justifiable 

reason to interfere in the matter. 

9 • 	;ith nTn lard to the so can'] isslr riiscr3. by the 

applicant as to whether the efoct of creating common station 

code - 007 will have the ro rsoectvo or pr0soective 

application for the purpose of counting station seniority 

V 
	of the cnTDloyOCs, the answer t this is as follows: 

The applicant has dOmjndod that his seniority 

should be Coun ted mi.2  .f . 1.7.2001,  the date when he joined. 
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4o ., 3hubane siar. Ills rj uen 1 is that he joined 

at hurda r.:il in 1'j80 ('.1h 	tht was an iflciOD(fldflt station 

'bearing Code No .104) and was transferred to another station 

(aV.io.I at r$huban'eiar in July, 2031( which was also an 

in(- IeL)endent station bearing code No .007) . e his also taLi 

that for the pu:-posc of dotermifling station sCfliorjty the 

crucial date sliould be 1 .7 .2uQ 1 and not 1980, as has bees 

taben into account by the floponcients. His plea is that 

since there is no 0; Lenceof iurda Road as an ±ndoendent 

s'Latjon codo any longer, the R5nOflci0 fltS Caflflob tal into  

account his service in Lhat. station for deciding his station 

seniority in rcspecb of the newly assigned station code 097. 

ny such action, as sLated by him, will be bad in law. 

have C :]jn.Lned care f ull' the org urnen ts ;idv anced by the 

applicant visavis the objoc tivo of rcdefininq/rc1assifying 

three independent stations into a common station code • lb 

us, the 01:)j'2CtIVC was to pC\reflt loopholes in the matter 

oi: posLings ane:1 transC,)rs, oi employees from these places 

to outside and vice versa. Th objective 15 to ensure 

equal opportunity for the sd of efriciency ih the 

adminisLration to all L1e ornoloyeos, ho hail from these 

places Lo g(Dt a chance Li) enjoy posting in near their 

place of 	sldence and not to a1io;:  

grow • In the instanb casO, the appl.Ln P : 	1 h 

spent over 23 years of hi service career in )etcfecn 

hiurda Road and 3iiubaneswar, his date of joining ab Jurda 

Road being in Lino 	1900. IE his elect is accepted that 

ti 'ie ae 	L n Le s ic ,i1 1 re c bert Iii s 	i Lion s n tori. Icy with 

cf LccL froni the date 	joinCd ctL 	c1.0 .1 (hubacswar), 
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then ho 	uto not further Je.ise ni life ii that n-lace• 

IL 	also Lr) 	' DL, t3c Liial: he jan i,Lf h 1 from 1u.rda Road 

to hubanc•icir on his own rcqiost and not on the ground of 

administrative c;.:iqenc:LOs. So, his e- oiica1ion is cntoring 

round protecting hi personal interest raLlier than to fight 

against any in.j ustic or conLriven Lion o rules and 

r 	UI aLiens. Ti ie 	r].LcjnL IC 	1, .rj5 I to :ece'JnisO that 

Liie PeC2Ofld.F1tC iiaVO, by,  theirnolicy decision r1aLeci 1411 . .2002 

only mO rgc d three 	Lien ID to OfiC C tation and 

thereby they have not given anyone a new lease o life in 

the matter of stay in their respective place of posting. 

All have been given a nw station iclent:LLy. All the omployee 
been 

in the crst.hjlo three staLions [iavrped inLo the ncw 

station wIth all their assets and liabilities, lihe, when 

tilO two companies merge, they marco wiLh their resrectjve 

assets nd liabilities to cre tO a flOW ejStCflCO. The effect 

of the circular/letter dated 14 .0 .2002 is that all the 

employees posLed in t.lie 	pl; cen only ennly for Uinir 

pos tincjs o u Lsida 3hUbnC swar s Lt ion aDd 1)7 I3hubaneswar 

station, it would mean, aw,r of the fJ5  in l3hubaneswar, 

flancheswar, i1iurda and Cutta.ck. 	And those 

who want to coma to this area from utsidO 	k.for 

i3liubaneswar and ps ting to 3hubaneswar would. mO an further 

posting 	 to nO of the if/s located it Cuttacic/ 

PhUbaneswer/ urde b/ the controlling auLhority at 'lhUbaflOCwar. 

Further, for the :)Urr:ose of roconinq Lheir seniority, IL 

is looicai that they shall lievi to OisclOse from tthat date 

they havr bean worhino at uh eL 	. ar'aJy, as In the 

ctee of Lh? : - )l.e'n L, ii 0Jl :cln LhLL ha •is 	arLing 
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at 	1., hurda Road from 1930 and at (T4;J001, 	aneswar 

from 1.7 .2001. In other words, those who are working in any 

of the 1,Vs under Station Code 097 will require to djscloc 

their p3rJOC1 of stay in ahy of the placOs beariLncj COdC Ns. 

097, 096, 104 before and after 14.3.2002. This being a matter 

of fact, the cjuestion of retrospective or prospective 

application of the order dated 11.0 .2002 does not arise. 

In the end, we would lire to obscO that had. the 

Respondents clearly postulated their inntions in creating 

a common station code under 13hubaneswar and the orinciplos 

of determining station seniority of the employees of these 

areas, who earlier had worc1 under so?arate station code 

in their places, all these litigations could have been 

avoided. The Onspondlonts could have, by dint of a separa1 

letter, informed all the emloyeos on the rrrger of three 

independent stations into a Comrlofl station code with a 

ViOw, to offorincj equal transfer facility to all the etrployes 

and that by merging the erstwhile thrao stations into one 

common code, the employees have been cranted a new Identity 

withoUt oblit3ratiflc) their past services and liabilities. 

In the circunstances, we sOc no merit In the claim of the 

applicant for rec)-oning his station seniority with effect 

from the data when he joined at .I .N0 .1, Thubanoswar nor 

do we find ajr discrimination or unreasonableness in the  

action of the Respondents in redefiniriq/reclassifyiflg the 

station code i3jitjbaneswar as 097. 

10. 	In the aforesttcl terms, all these njnC 0Az are 

disposed of. 1,10 costs. 

1/ Tx 

[f/f 	
V(  

Ojy, 
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